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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 241 of 2026

Veer Bahadur Singh Purvanchal University Sva-

Vittaposhit Shikshan Sansthan Petitioner(s)
Versus
State of U.P. and 2 others
..... Respondent(s)
Counsel for Petitioner(s) . Prateek Sinha, Sanjay Vikram Singh
Counsel for Respondent(s) : Jagdish Pathak (S.C)., P.H. Vashishtha,

Vivek Kumar Singh

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. This petition, purportedly, in public interest has been filed by the
petitioner claming itself to be an organization of teachers of aided
colleges and aso of the teachers of self-finance scheme courses of the
aided colleges affiliated to the University.

2. The prayer, inter alia, is commanding the respondent No.2 to consider
the teachers under the self-finance scheme courses of the aided financial
ingtitution for allotment of research supervisor in the on-going Ph.D.
entrance test 2024 of the University.

3. The members of the petitioner association have personal interest in the
outcome of the present PIL and, as such, the same in the nature of public
interest is not maintainable.

4. The petition is, therefore, dismissed leaving it open to take appropriate
steps in accordance with law.

(Kshitij Shailendra,J.) (Arun Bhansali,CJ.)
February 9, 2026
RK
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